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(By Advocate. Shri Rajinder Pandita)
ORDER (ORAL)
By Hon ble Mr, Kuldip Singh. Membei  (J)
Pre
Q. : {
%’ ’ Applicant in  this OA& has impugned the order
dated 29.7.87, reducing his rank from Aszsti, Sub pectof
to  Head Constable For & period of five vyears angd order
cated 4.5.88, rejecting his appeal.
2. Facts in brief are that applicant Was
. proceeded Tagainst  departmentally on the allegation of
unauthorised absence and punishment of censure was 2w ded
to _him vide csﬁe; dated 4.3,97. This punishment of censure
N A~
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Was _sel | aside by SroAdditional, Commissioner of Folice
{Intelligence), Fespondent no., 3 Keeping in view the “act
that applicant had also absented himself  Freom duty

unauthorisedly on 44 occasions earlier and further ordeired

'“Na,mregul&r;departmental‘inquiry against him under Rule 25-B

of Delhi Police (Punishment and Appeal) Rulez, 1280, 0On the

basis  of  the findings submitted by Incuiry Officer, the

penzlty of reduction in rank from ASI to Head Constable was

imposed upon the applicant,
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applicant in this 0A has stateg th

el

Lrercise  of power under Rule 25-B i3 bad in law since this
Rule 1itself has heen held to he ultra vires the provisions

of  Delhi Police Act as per the judgement of the Full Bench

in QA-32/27 and connected matters dated 14.2,2000, Lesined
counsel for  the applicant pleaded that Sr,Additional

Commiszsioner of Police (respondent no.3) could not have

exercized  the power under Rule 25-B of Delhi Police
(Punishment & Appeal) Rulss and the action of the

respondents in passing the impugned order is veoid abinitio,

judgement of the rull

~.Bench veferred to above, Shri Pandita, learned counzel for

the respondents could not satisfy us as to the validity of
the -impugned orders dated 29.7.97, nassed by

no.S and dated 4.5.98, passed oy respondent no.2.
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noothe result, . this 0A is allowaed and the

impugned orders dated 22.7.97 and. 4.5.28 are guashed,

~Rezpondents are directed to re-instate the applicant as
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Aszistant  Sub-Inspector with &ll conseguential benefits

like slary and senicority etc,  These directions should he

[h]

implemented within & period of two months from the date of

- (-S.A.T.3Rizvi ) R ( Kuldip Singh )
‘Member(A)

Member (J}




